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SHRIMATI KANIMOZHI: Sir, there is a public prosecutor. ... {Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Shrimati Rajani Patil. ... (Inferruptions)... Sit
down please. ...(Interruptions)... 1 cannot ask them. ...(Interruptions)... Dr. Maitreyan,

please. ... (Interruptions)...

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY, AND THE MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD): Sir, I take note of his concern. ... (Interruptions)...

SHRI TIRUCHI SIVA: All Zero Hour mentions should be responded to by the
Govemment. ...{Interruptions)... Don’t set a wrong precedent. ... (lnterruptions)... All Zero

Hour mentions should be responded to by the Government here. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, Shrimati Rajami Patil.

All arming rise in cases of attack on minor children in form of rape,

sexual assault, molestation, murder, etc. in all parts of country
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SOME HON. MEMBERS : We associate ourselves with the issue raised by the hon.
Member.
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SHRIMATTRENUKA CHOWDHURY (Andhra Pradesh): While associating myself
with the issue raised by my colleague, I want to make a suggestion to the Government that
crimes of sexual nature up to the age of 12 must be taken cognizance in a different way

than clubbing them with Juvenile Act. I would appreciate if the Government responds.
MR. DEPUTY CHAIRMAN: Mr. Rajeev Chandrasekhar to associate.

SHRI RAJEEYV CHANDRASEKHAR (Kamataka): Mr. Deputy Chairman, Sir,
thank you. I draw your attention to the heinous crime that took place in Bangalore recently
wherein a six year old student of Class-I was raped in a school, allegedly by school staft.

This is the second reported case including a two year old child in January this year.

These incidents raise several questions about the procedures/steps being taken to
ensure the safety of children inside school. As mentioned, a similar crime took place a
few months ago on a 2% year old child studying in a pre-school. She was molested by the
driver of the school bus inside the school premises. Due to media pressure the police did
arrest the driver?

1 had raised a question in Parliament on 17th July, 2014 on the total number of cases
of child exploitation and sexual offences recorded this year and those being prosecuted
under the Prevention of Children from Sexual Offences (POCSO) Act. The facts provided
in the reply are shocking. The POCSO Act effectively addresses...
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MR. DEPUTY CHAIRMAN: You only associate. Please don’t make a speech
...(Interruptions)... You associate.

SHRI RAJEEV CHANDRASEKHAR: Given the heinous nature of these crimes,
I urge the Parliament and the Government to take all the necessary steps, including
amending the POCSO Act, to ensure school managements are brought under the ambit of
the law, and school management and teachers are made accountable and responsible for
safety of children in school premises. Thank you.

Remarks made by VHP leader against Muslim Community
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MR. DEPUTY CHAIRMAN: He has not said who the person is.
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Please don’t take any name. If you take any name, I will expunge it.
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